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ORDER

PER WASEEM AHMED, ACCOUNTANT MEMBER:

The appeal before the Ld. CIT(A), National Faceless Appeal
Centre, Delhi, was filed with delay beyond the time prescribed under
section 249(2) of the Act. The Ld. CIT(A) declined to condone the delay
under section 249(3) and dismissed the appeal without adjudicating the

issues on merits, vide order dated 16.06.2025.

2. Being aggrieved by the order of Id. CIT-A, the assessee is in

appeal before us.
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3. The Ld. Authorised Representative (AR) submitted that the delay
in filing the appeal before the Ld. CIT(A) was due to genuine and
unavoidable reasons and was not intentional. It was submitted that the
assessee should not be deprived of an opportunity to contest the
assessment on merits for a procedural lapse. The Ld. AR further
undertook that the assessee shall fully comply with all notices and
directions of the Ld. CIT(A) and shall not seek unnecessary

adjournments if the matter is restored.

4. On the other hand, the Ld. Departmental Representative (DR)
relied on the order of the Ld. CIT(A). It was submitted that the assessee
failed to file the appeal within the statutory time limit and therefore the
Ld. CIT(A) was justified in dismissing the appeal on the ground of

limitation.

5. We have heard both the parties and perused the materials
available on record. We find that the delay involved in filing the appeal
before the Ld. CIT(A) is not inordinate. There is nothing on record to

show that the delay was deliberate or with any mala-fide intention.

5.1 It is a settled legal position that disputes should be decided on
merits rather than on technical grounds. The first appellate authority is
required to provide an effective opportunity to the assessee to contest
the additions made by the AO. Considering the facts and circumstances
of the case, and keeping in view the principles of natural justice, we are
of the considered view that the delay in filing the appeal before the Ld.
CIT(A) deserves to be condoned. Accordingly, we condone the delay, set
aside the impugned order of the Ld. CIT(A) dated 16.06.2025, and
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restore the matter to the file of the Ld. CIT(A) for fresh adjudication on
merits, in accordance with law. The Ld. CIT(A) shall provide reasonable

opportunity of being heard to the assessee.

5.2  The assessee, through the Ld. AR, has undertaken to extend full
cooperation and ensure timely compliance before the Ld. CIT(A). The
assessee is directed to adhere to the said undertaking. Hence, the

ground of appeal filed by the assessee is allowed for statistical purposes.

6. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced in court on 21% day of January, 2026

Sd/- Sd/-
(SOUNDARARAJAN K) (WASEEM AHMED)
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